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ADDITIONAL AFFIDAVIT FOR PLACING ON RECORD RTI 

REPLY DATED 12.02.2026 RECEIVED FROM OFFICE OF DEPUTY 

COMMISSIONER GRAMEEN COMMISSIONERATE GHAZIABAD. 

Most Respectfully Showeth: 

1. That the Applicant no.1 along with other Applicants has filed 

Original Application no. 122 of 2026 and the same is listed on 

25.03.2026 for hearing before the Hon’ble Tribunal. 

 

2. That after filing of the said Application the Applicant no.1 received 

the RTI reply dated 12.02.2026 from Office of Deputy 

Commissioner Grameen Commissionerate Ghaziabad wherein 

facts related to the subject matter issue has been stated. 

 

           The copy of the RTI Application dated 16.01.2026 and the 

reply dated 12.02.2026 is annexed as ANNEXURE A/22 (colly). 

 

 

 

 

 

 

 

2185



PRAYER 

It is therefore humbly prayed before the Hon’ble Tribunal to kindly 

take on record the RTI reply dated 12.02.2026 received from Office 

of Deputy Commissioner Grameen Commissionerate Ghaziabad. 

Dated. 24.03.2026 

  

Applicant no.1 

Shakil Saifi  

 

Through 

 

 Counsel 
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Certificate No. 

Certificate Issued Date 

Account Reference 

Unique Doc. Reference 
Purchased by 
Description of Document 
Property Description 
Consideration Price (Rs.) 
First Party 
Second Party 
Stamp Duty Paid By 
Stamp Duty Amount(Rs.) 

Statutory Alert: 

INDIA NON JUDICIAL 

Government of Uttar Pradesh 

/Mehar rhand Pasi 
dvoate WGpziabad 

Aegn. No 13416 

INO 

e-Stamp 

IN-UP71064114358752Y 
24-Mar-2026 10:23 AM 

NEWIMPACC (SV)/ up14098304/ LONI/ UP-GZB 
SUBIN-UPUP1409830437447406926554Y 

SHAKIL SAIFI 

Article 4 Affidavit 

Not Applicable 

SHAKIL SAIFI 

Not Applicable 
SHAKIL SAIFI 
10 
(Ten only) 

Please write or type 

2 The onus of checking the leqitimacy is on the users of the certificate 

Mehar har 
Meharha 

3 in case cf any discrepancy please inform the Comipetent Authority 

IN-UP71064114358752Y 

Reg hz, Regn. No 13d1t 
NOTARIAL 

1 Ihe authenticty of this Stamp certificate shouid be verified al www shclestamp com' or using e-Stamp Mobile App of Stock Holding Any discrepancy in the details on this Certificate and as available on the websile / Mobile App renders it inyalid 

49 
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hteharhartı 

BEFGRE THE NATIONAL GREEN TRIBÜNAL 
PRINCIPAL BENCH NEVW DELHI 

IN THE nATER F 

Shakil Saifi & Ors 

OA N0. 

Versus 

State of Uttar Pradesh & Ors 

AFFIDAVIT 

/2026 

Applicants 

I, Shakil Saifi S/o Sharif Saifi aged about 40 years R/o House no.61 
Sunita Vihar, Loni Dehat P.O. Loni District Ghaziabad Uttar Pradesh 
201102 do hereby solemnly affirm and declare as under: 

Respondents 

i. That i am the Appicant in the Originai Appiication and wei being 
and acquainted with facts and circumstances of the case and thus 
competent to swear this affidavit. 

2. That the accompanying Additional Affidavit seeking placing of RTI 
documents or record has been drafted by my counse! under my 
instructions and contents thereof have been read over and 
explained to me in my vernacular which are true and correct to 
my knowledge, the contents thereof may kindly be read as part 
and parcel to this affidavit also and not repeated herein. 

ATT 

3. The contents as stated above are true and correct to my 
knowiedge and belief. 

Mehar Chand Pa! 
Ghaziahad Re iG 13416 

Verification 
It is verified at on that the contents of the present 
Affidavit are true and correct and nothing has been concealed 
therefrom, 

DEPONENT 

DEPOINENT 

24 MAR2026. 
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To, 
The Public Information Officer/Dis Ghaziabad Raj Nagar, Ghaziabad. Utar Pradesh 201001 
Phone: 91-120-28244 16 dmghadnic.in 

/District Magistrate 
I6--o]-2026 

sUB: Applicati 
Right to Information Act 2005 

cation under section 6(1) seeking information under the 

29.12.2025 

1 The Applicant is seeking the following information from this Office. a) A firecracker explosion occurred on 23.09.2023 at a factory/Unit run by persons named Rahish Ahmad Urt Rahishu S/o Laeck and a House near Pani 
Ghaziabad. (Reteren ki Tanki, Police Chowki Roop Nagar, 

d Shank S/o Asgar, at 
the said incident 7 perso No. 791 of 2023 PS Loni District Gh Loni, District said factory/Unit has heeoeeral others got injured, Whether the 

naziabad). In 
granted License under the Explosives Act 18847 

c) Who were 
on 23 

b) If License under the Explosives Act 1884 has been granted, then provide the 
copy of the License granted to the firecracker factory run by Rahish Ahrm Urf Rahishu S/o Laeek and Sharik S/o Asgar under Police Station Loni, District 
Ghaziabad 

3.oo the persons died and injured in the firecracker exploson occurred at the factory/Unit run by a persons Urf Rahishus c 

Anmad 

S/o Laeek and Sharik S/o Asgar, at a House 
name 

Police Chowki Roop Nagar, PS Loni, District Ghaziabad.? 
ahish Ahmad 
Pani ki Tanki, 

d) Whether any compensation/financial assistance has been provided by the Govt/District Magistrate te to the family of deceased persons and to the injured persons.? 

Please provide the above information within 15 days from the receipt of information. 
That the Applicant is attaching the fee of Rs 10/ through Postal Order no. 34u dated Z 22 in favour of PIO/District Magistrate. The Applicant undertakes to provide the requisite fee as directed by this Offica 

Rajiya Began W/o Mohd Sareef Saife, 
House No. 201, 

Near Pani ki Tanki Roop Nagar, 
enat, Ghaziabad 

lesh 201102 
M. 84u Roc874u 

6
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